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Cuti.-mek-, this Che 6"" day c,,-f fl~,,,cekmber, '~10,3 

CORAINI 

HONJILE TNIR. A.K. PATNAIK, MMMB FA[Z (JUT)X,,,) 

Pra-1-11a Kuinar 

aged aboat 31,1 ycarsl 

Sm of Laxinidhar Gocla,iayal, 

At-.Na,,hapur, P.O-Sliisupall, 

P,S--Lin? 	', V h ,,ara- j .ubancswar 

Dist.-Khunda., 

At pmscll~t, ",vorkii-ig. as a IC-'as-cuil i-vci~kcr at !-.1np-araj, 

Archacelogicall Survey C) 
A 7 F[V 	S - L, i i i a raj, 
Dist-Khurda, O(I-IFha 

VERSUS 

Union of t-ndia-epresented tbilougfi 

Secretary, Ministry of 

ClovernmOnt of India, 

Shastri Bhawan, 

N e w D %- llll,~;) L - I 10 0,0 1 

Director Gem-ral, 
SU- iam 	 ut Inflia 

Janqml'r), N ew Delhi- I 100 1 L 

Superinteriding Archaecilogist., 

Arcilaeologic,al 'Survl-v of kdia, 

I o s 1 1 a ii Ph p p a n. c T i t, 

Saltya, -Naga,-, Bhurlaneswar- j . ~ 
Uist Kharli'O'.1isha, 

Advocate( s) .... ....... ..... " I 



2- 	 O.A. 

P.K Gochhnaf, --V1,, 11-~Cjx 

A,~Q A ' 

.A.K. PATNAIA,- 
ilea-d Mr. P.B. Mo'h,~,:ipatra, "Learn~,('. Counsel. for thz -Applicant 

ar,,.d Mr. L. Jena, L.-.-arned Ack!'ifiona'A CGSC 	 for the 

i 	I " anci perusee Me records. 

It is the grievance ofthe applic,,~,M that, as per the rules/Clovu o-1, 

India instructions he is entitted Lo 1/39"' i,,ay and ailowance which has bOcnri 

granted to 	other similarly 	s-ituated, ca-stial labourers working, under 

Reqiondents but he has 6een discrinninated, li'~ -i-his c.onne.-tion it bas 	-,cen 

stated that the applicant has submi-tted reprasenta tion on. 219,42,01 

Respondent No.12 praying flor cxllerisilon of 0-X said ~,x.-,ncli"As as had bc~,n 

granted to some similarly plac~--d Perso."Is but till-11 da.,te 	he as boc,~, 

paid the 1/3 
01h 

pay and aflowavC-, nor has'he been cernai~~Tncqtedt 	re~viv. 

i I 	 - MrJeria has no Unin-ediate instructio." if ary suci-, 

has been filed and if so the status oF the saine, 	 b~, th~~ 

and it w2ls told that R,,,.spond--P~~ No.2 is, 11rie co-11)-petent autllcyr-~'Iy ["e-.60r" 

whom the representation is stated to b,- peadi,.-Lg, to tak''O ~!,—B 	dhe C-M 

Urievance of the Applicarit. Sinc-, as per Mir. N4.0-1,9pa-Era the r~,.presentatmn 

still pending vvith JaE~ autho-city 1 do not fiad 	jvslNfiable 	to ~ I 

this OAal this stagf~,~. I-Ience, without. ioxpressirtg an.~i o-p-iniofiy 0-n L~Ic, 	f"j. 

the inatter, this OA is disposed :& at flhis~ admission staoc vvk'flh d1mcu"or, 4-" 

the Respondent No.2 to take a decisic,)n o,A 	said repivsen~ta,, 	xering in 

T 	 Y 	 --resu~-i U~1eyl-of, mind 9,ules/instruction on the si-il 'ieru, anld- (111,04fi- 	 I ~ 	- 

a well reasoned oitier to ffile, applicani at the e,, lie-st 

, 	' d n 	 1 0 ~ .1 wi 1--iiii a perjod of 50"sixty) days from Vh,~; dalte of recci~,-O. (PIC O~Py, of 

order. However, it is 	cic~ar that il, ir, O-)e 
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O.A.  Nc,83 I i2013 
PY. Qochhavat  -Yrs-  UO! 

already been taken on such representation of the Applicant but the result has 

Dot been communicated the same may be communicated to the applicant 

forthwith. Further it is d'rected that on consideration of the representation if 

it is held that the applicant -is en:.,J-tled to 1/3 Oth  pay and allowance as has be-,In 

I 	L extende(I to the others the samc -mav be calculated and paid. to the app'iC,5jnL 

from the date o 't his enti4illement within a perio. d of si-.,,ty days -!,"rom the date 

of the order. 

4. 	As prayed for by Mr. Mohapatra., Learned Counsel for the 

Applicant copy of this or der be sent to ResT.)onderit No.21  by speed post at his 

Cos', for which he undertalkes to k-urnish the i.-lostal requisite by 91h  December, 

2013. 

kA.K.Patnal 
Member (Judicial, 


